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SHRI NIREN GHOSH: Sir, the small-
scale engineering and pharmaceutical units
and medmum units employing lakhs of
people are suffering from acute shortage
of raw materials due to lower allocation
of foreign exchange and are going out of
business May I kpow, Sir, from the
hon'ble Minister whether they will keep
this in view and make a special provision
so that our small-scale industries and
medium-scale units do not go out of pro-
duction rendering thousands and thousands
unemployed ? Would the Government
keep in view ?

SHRI SACHINDRA CHAUDHURI :
So far as the small-scale and medium
scale industries are concerned, we have
always got them in mind and I think any
allocation of foreign exchange which are
required by them should be considered and
given due place.
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t[D. A TO RAJASTHAN GOVERNMENT
EMPLOYEES

*168. SHRI SUNDAR SINGH BHAN-
DARI: Will the Mimster of FINANCE
be pleased to state

(a) whether the Government of Rajas-
than submitted any proposals to the Cen-
tral Government for bringing the dearness
allowance of the State Government em-
ployees at par with that of the Central
Government employees; and
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(b) what are the details thereof and
what action is being taken thereon by the
Central Government?)
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fITHE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
B. R. BHAGAT): (a) and (b) No, Sir
The State Government had, however, re-
quested an assurance of financial assistance
from the Centre for an increase of
Rs. 5/- a month in the dearness allowance
of their lowest category of employees and
sunitable corresponding increases to otker
employees. It was not found possible to

give any assurance of Central financtal
assistance in the matter.]

it grax fag W= : erwErEd & A
23 ¥ fag &< favrw Frvor § 7

5t @Yo Ao WA : faory Frwr AT,
T T T2 A1 o &g & 9T w1 A
qTIAY F7 FHAT § AT T AR T FqT
yaeqE & 95 g afer gar @l
AT Y S & W fred a1 99 e
gfaay &1 gad I | TERAT gAT 9T
as 39d WY 7 a9 fFar wav a1, SEw
A o ara fAfesq gr o 41, fFev
A HIN T & WIAE WF A R A
ar A9 & 9 | % Fay g, fRaav g,
wa g &7 § fAorg 37 )

wt gaw tag wed : afad s
T T 1 RGOS W & JHe
7 avg A7 TR ¥ TS FAE far
g a1 e &7 gay af d Far v
Lol

f[ 1 English translation.



969 Oral Answers

HY dto Ao W : SY AT, FRelt oY
NTRITF GHTE T AT g (&aqr 7147 |
R FigAe FHET ¥ IG G9F OF (99
SFAE GTHT T AN T & ST H
THT @9 FY A Iq9F IR A I AET
fasr 197 § 3% IFFT I BT FE
&1 A% fwar av ag fear qar a1, 9
T A AIF-FEATIT GIHR A (g
T & fqar o1 7gOs wq & G A
&1 A far war afEa fSegiv ad
agq fear ar 39 fad a1 Fo a=m
wgaar, de wfesdy, @ 9« A7
W 39 9¢ {39 &7 & 98 qw  fwar
Tar |

SHRI ATAL BIHARI VAJPAYEE: Sir,
there is a wide disparity betwen the rate
of dearness allowance paid to the Central
Government employees and the dearness
allowance paid to the State employees
though they may be residing in the same
city and purchasing commodities from
the same shops and paying the same
price. I would like to know whether
the Government has  accepted the
principle that there should be parity in
the dearness allowance paid to the Central
Government employees and to the State
Government employees, or are they wait-
ing for the State Government employees
to organise themselves to agitate, to come
out on the streets ?

SHRI B. R. BHAGAT: No, Sir, We
are not waiting for anything, But there
are many anomalies existing in our life.
This may be one of them. The point is
who 1is responsible for either increasing
the pay scales or bringing them up to the
level of the Central pay scales. For exam-
ple, the Madras Government from its own
resources has been able to bring about
parity. Other Governments have not. But
the responsibility is theirs. The Central
Government, because of its own paucity
of resources-—if it had enormous tesources
it could think about it—could not do it be-
cause of the simple fact that the Central
Government’s resources are also not un-
limited; they are very limited. Therefore,
it cannot take upon itself a resporsibility
which Constitutionally it is not charged
with.
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SHRI P. K. KUMARAN: May I know,
Sir, whether any other State Government
has brought forward the demaad before
the Finance Ministry that they want the
Central Government rates for their em-
Secondly may 1 know
whether the Government—since the price
system in India is controlled by the poli-
cies of the Finance Minister and not by the
price policy of the State Governments, and
the prices of food-stuffs for the State
Government and the Central Government
employees are the same; they are not diffe-
rent—since the price policies are controlled
by the Finance Ministry—will think of
devising an overall policy by which the
employees generally are able to purchase
their articles of livelihood within the
salaries and allowances which they get?

SHRI B. R. BHAGAT: This is not a
question, this is an argument for taking
upon ourselves the responsibility for the
State employees.

SHRI 1. K. GUJRAL: May I know, Sir, it
it is within the knowledge of the hon'ble
Minister that on the basis of the second
Pay Commission’s report the college
teachers in Delhi were promised some D.A.
but as yet that D.A. is not being given to
them in spite of the fact that this assurance
was given publicly?

SHRI B, R. BHAGAT: Which Com-
mission’s report? Second Pay Commis-
sion’s?

SHRI I. K. GUJRAL: Yes.

SHRI B. R. BHAGAT: I do not have 1t
before me. I will have to ook into it.

SHRI CHITTA BASU: May I know, Sir,
whether there is any norm for deterniina-
tion of dearness allowance to the Govern-
ment employees and if so, whether there
are different sets of norms for the Central
Government employees and the State Gov-
ernment employees?

SHRI B. R, BHAGAT: The State
Government and the Central Government
function in their own sphere of responsi-
bility.

SHRI CHITTA BASU: What are the
norms for determining the quantum of
dearness allowance?
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SHRI B. R. BHAGAT: The norms are
such as the State Goveinments and the
Central Government are able to apply in
view of the totality of the economic forces
operating and their own resources.

SHRI B K. GAIKWAD: May I know,
Sir, the difference between the dearness
allowance paid by the Rajasthan State
Government and the dearness allowance
paid by the Central Government?

SHRI B. R. BHAGAT : I do not have
the comparable figures. I will get and
give them it to the hon'ble Member,

SHRI AKBAR AL] KHAN: May 1
know, Sir, whether 1t is not a fact that
the Central Government without consi-
dering all the aspects of this probiem
started rawsing the dearnmess allowance of
the Central Government employees 1n

spite of the protests from the State Gov-'

ernments ?

SHRI B. R. BHAGAT: The Pay Com-
mission recommended a certain formula
for increase in the D.A. in relation to
the price level obtaining in the ccuntry
and by accepting that recommendation
we had to offer it. But after that there
was a meeting and although the increase
in the D.A. was given, another device-—
how to neutralise the increase in the price
level by non-cash benefits and various
other things—is also being looked into.
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GOVERNMENT ACCOMMODATION FOR
E.S.I.S. DOCTORS

*169. SHRI M. P. BHARGAVA: Wil
the Minister of WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) whether Government accommoda-
tion 1s provided to the doctors working
under the Employees State Insurance
Scheme;

(b) whether doctors belonging to the
Central Health Scheme who ate on depu-
tation to the Employees State Insurance
Scheme keep their lien for Government
accommodation; and

(¢) whether 1t 1s obligatory for doctors
of the Central Health Scheme to vacate
Government  accommodation if they go
on deputation to Bmployees State Insur-
ance Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. BHAGAVATI) : (a) No.

{(b) and (c) Doctors belonging to the
Central Health Service, who retain liens
on Central Government posts are allowed
during the period of their deputation to
the Employees State Insurance Corpora-
tion to retain residential accommodation
from the general pool provided it was
allotted to them in their own turn.

SHRI M. P. BHARGAVA: May 1
know whether those employees of the
C.H.S. who go on deputation to the E S.I.S.
do or do not get Government accomimo-
dation when their turn comes for getting
Government accommodation?

SHRI B. BHAGAVATI : That I have
already stated that with effect from 19th
January, 1966 this is not a charge on the
general pool. Anybody going to some
other semi-Government organisation can-
not claim accommodation from the gene-
ral pool. Because of the acute shortage
of accommodation this policy has bee
adopted. g




